CENTRAL ADMINISTRA’HVE TRIBUNAL , JABALPUR BENCH, JABALPUR
Original Application No, 775 of 2004

‘Jabalpur, this the 24th day of September, 2004

Hon'ble Mr, Madan Mohan, Judicial Member

Phool Chand Chowhan S/o Shri S.N,Chowhan
Driver 'A' Gr.Loco Shed Raipur,
R/o Village and post Lalbarah ‘
District Balaghat(MP) APPLICANT

(By Advocate - Shri H.R.Bharti)
VERSUS

1. Union of India through the Chairman
Railway Board, Rail Bhawan,
New Delhi.

24 General Manager,
Southern~Eastern Railway,
Garden Reach, Kolkata.

3. Divisional Railway Manager,
South Eastern Railway,
Bilaspure

4. Sre Divisional Mechanical Engineer,
South Eastern Rallway,
Bilaspur. RESPONDENTS

O RD E R (ORAL)

By f£iling this OA, the applicanﬁ has sought the

following main relief: s

"8ele.. to direct the.respondents to pay entlre T
retital dnes likﬂ pension@ Dca gb”“_ 8. e

a ﬁapprepriate ra@§,¢ ;;€”:
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2. (\The brief‘f;cts of the case are that the applicant
was working as a Driver Gr.'A' in the Mechanical Department
of Raipur Division S.E.Railway under the respondent no.3.

He was compulsory reti;ed from service vide order dated
3.1.90(Annexure=-a=3). Aggrieved by this order the applicant
has filed an appeal dated 31.1.90(Annexure-A-4) before

the respondent no.2 but the same was not decided by the
respondent no.2. Thereafter, the applicant has filed

OA No.451/91. The Tribunal vide order dated 17.8.99 has

directed ‘the respondents to reinstate the agpplicant in

service. By that time the applicant has crossed the
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age of superannuation on 20.6,93, éThe respondents have
not complied with the order of the Tribunal, the applicant
filed & . contempt Petition No.?O/OB(Annexﬁre-Are) in which
the applicant was directed to move a fresh OA if he still

feels aggrieved, Hence, this Oa.

3. '~ Heard the learned counsel for the applicant.

a, The learned counsel for the applicant has argued
that vide order dated 5.12,2002(Annexuee A-1) the

and not paid the
respondents have not considered[due retiral benefits of
the applicant according to rules, The learned counsel
for the applicant further stated that the respondents

and pay

again may be directed to consider/the entire retiral
dues i.e, pension, DCRG. leav salary etc. in accordance

with the rules.

S In the facts anc circumstances of the case, I direct
the respondents to consider and pay the entire retiral
dues like pension, DCRG, Leave Salary etc. strictly

to the applicant.
in accordance with the rules/within a period of 4 months
from the déte of receipt of copy of this order. Further -
the applicant is directed to supply a copy of this order

as well as the copy of this Oa.

6. The OA is diposed of at the admission stage itself

without issuing the notiéé.
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(Madan Mohan)
Judicial Member
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